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(b) Government’s stipulation Tre-
garding reservation is being adhered
to.

(¢) No, Sir,

(d) Does not arise.
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Awarding Coniract for Transportation
of Coal for F.CIL Unit Gorakhpur

5850. SHRI ASHFAQ HUSSAIN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS pe
pleased to state:

(a) the monthly
in the  Fertilizer
India, Gorakhpur
three years;

sumption of coal
~ Corporation  of
Unit  for the past

(b) the mode of transportation of

coal from coalfields to the Gorakhpur
Unit;

(¢) if by road transport, the details
of tenders accepted for transportation
of coal by road from coalfields tn
Gorakhpur Unit during the past three
years;

(d) the name of the contractors to
whom the tender was finally awarded
and at what rate;

(e) whether jt was given to the
person making lowest offer;

(f) if not, the reasons for not award-
ing to lowest tenderer; and

(g) whether the notice inviting the
tender contained any penalty or
bonus clause; if so, the number and
names of parties penalised or award-
ed bonus, together with the details
of amount?

THE MINISTER OF PETROLEUWM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a)
Monthly consumption of cosl in the
Fertilizer = Corporation of India Limit-
ted (FCI) Gorakhpur Unit for the past

three years is given in the statement.

(b) The mode of transportation cof
coal from coal fields to the Gorakh-
pur Unit during the years 1979-80,
1980-81. 1981-82 has been hoth by rail
and road. '





